submitted her representation for appointment of her dat@hteb

(panday)

| ¢
A vaclas

W

2,8,1996 .Hon, Mr, S. Das Gupta, Member-A

None respondedd for the applicant when the case
was called out, On the first dats, when the gase was taken
up for admission, it was noted that the applicant’s husbanﬂ

diéd in harness in 1989 and at that time an qpplication

|
was made for her daughter's appointment on compassionate |

arounds, There is no explanation as to vhy the applicant di
not approach this Tribunal for about 6 years after she ‘
on compassionate ground, Case therefore, appearito be prima
facie barred by limitation., learned couns®l for the

applicant was given an epportunity to make submissions

as to how this application will be maintainable, 1

Thereafter several opportunities have been qrantéq

but the learned counsel for the applicant vwa@€ either not

appeared or kgs soucht adjournment,

Today also, the learmed counsel for the appl icant
is absent and there is no recwest for adjourament. In view
of this,instead of going into the merit of the case,

dismiss this application in ldmmbee iy oy

L.
Member-A




